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1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

K. Sudarshan Reddy .o applicant
Vs

1. The Chairman,
Telecom Commission,
New Delhi.

2. The Chief General Manager,
Telecommunications, Hyderabad.

3. The Dv. ceneral Manager,
n/o Chief General Manager,
Telecommunications,
Hyderabad.

.. Respondents

counsel for the applicant: Mr. K.S.R.Anjaneyulu

Counsel for the respondents: Mre N,.V. Raghava,Reddy

| - .

CORAM:

The Hon'ble Shri A.V, Haridasan : Member (Judl.)

The Hon'ble Shri A.B. Gorthi Member {(Admn,)
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To t
1. The Chairman,
Telecom. .Commissidn,
7" New Delhi,
2. The ChieP Genaral Mamager,

Telscommunications,
Hyderabad,

é. The DY;Genaral~Nanagar, 1. -
0/c Chief Gensral Manager,

Telecommunications,
Hyderabad.,

‘4.~Dne capy to Mr.K.5.R.Anjaneyulu,:
dvocate, CAT,Eﬁyderabad;

5. bne cbbﬁ:to Mr.N.VY.Raghava Reddy,

- Addl,.CGSC,CAT,Hyderabad, .- |- . -

.6+ Ons copy to Librery, CAT,Hyderabad,
7+ One spare copy.
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0,7 N0,562/92 Dt. of decision: 2] =\ A3

JUDGEMENT

( as per the Hon'ble Sri A.B. sorthi, Member (a) )

The applicant w3as dismissed‘aftef a

Departmental dxscipllnary-inqulry, vi@e'ordertof

the Deputy General Manager (Admlnistration), Telecom,

*

A.P., Gated 16 4.90. + The appeal of. the applicant was

rejected”by the aprellate authority, namely, Chief

General Manager, Telecom, A. P. vide his order dated

31-7«1991. The prayer of the applicant is that the
aforesaid two orders be set aside and that he be

reinstated in service with all consequential penefits.. -~

2 The facts of the case are gimilar to those in

0.A.N0.509/1993, which we decided vide judgement dated

N ’f" R .
2-)—.199 ¥. The guestion of law raised and the

ATGUIREII LD e - -
== ~ = amianevulu, learned

counsel for the applicant in the present QO.A. are the

. same as those raised and advanced by him in 0.4.509/199%
; _

3. 0.A.N0.509 of 1993 has been dismissed for the |
reasons stated in the judgement in the said 0.A. For:

the same reasons the present O.A. is also liable to be

diemissed.

4, In the result, the 0.A. is dismissed.
N

( A.B. Gorﬁ;i ) { 2.¥. Haridasan )

Member (A) Mmember (J)
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